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Action Taken Report
In the matter of

Original Application No. 2ll of 2020

Deepak Sharma (Applicant)

Vs

State of Uttarakhand & Ors. (Respondent)

In compliance of the order passed by the Hon'ble National Green Tribunal,
Principal Bench, New Delhi on dated 25.09.2020, The joint committee conducted
inspected the site on dated 15.12.2020, in the presence of Shri. Rajeev Gupta,
representative of Petrol pump. The inspection report is enclosed as Annexure-0l.

The findings of the Joint Inspection Report is as follows:

l 'The siting Criteria for the petrol pump new retail outlet as per Central pollution

control Board, New Delhi lener no B-1301l/01/2olg-20/AQl4/0g0g Dated

07.01.2020 are following: -

"In case of siting criteria for petrol pumps new retail outlet shall not be located

within radius of 50 meters (from fill point/dispensing units/vent pipe whichever
is nearest) from School, Hospitals (10 beds and above) and residential area

designated as per local laws. In case of constraints in providing 50 meters distance,

the retail outlet shall implement additional safety measures as prescribed by
PESO. In no case the distance between new retail outlet from school, hospitals
(10 beds and above) and residential area designated as per local laws shall be less

than 30 metres. No high-tension lines shall pass over retail outlet,,.

2. The Proposed site is situated at khasra no-41/l mi, Vill- Gagieetpur, Khankahl,

District-Haridwar. In the east of the proposed site (approx. 10-15 meter away) is
residence of Mr Rajeev Gupta (husband of the proposed petrol pump owner) and

western site is office of Sh.Rajeev Gupta and other commercial activities. Southern



site is national Highway-334A.There is no any school and hospital around 50 meters

of the proposed site.

3. High tension line (l1000 KVA) is about 5 meters away from the proposed site. The

Executive Engineer of Uttrakhand Power Corporation, Haridwar has inform that all
the wires and cables are being undergrounded.

4. The Indian Oil Corporation Ltd has issued "No Objection Certifi cate" to the petrol
pump.

5. The District Magistrate Office Haridwar has also issued "No Objection Certificate,,

to petrol pump after approval from all concerning departments vide letter no

3400/sastra sahayak-2o1g(NOC) Dated 2I.l2.2}lg. The NOC was issued before
issuance of guideline bycentral pollution control Board, Delhi.

6. The matter was also before the Hon'ble High Court of Uttarakhand in the matter of
Writ Petition No 14l of 2020, Pradeep Kumar Vs State of Uttarakhand and Others,

which has been dismissed.

7. The Mela Adhikari, Kumbh Haridwar has also issued letter regarding early issuance

of NOC for Petrol Pump, Gas Agency and CNG etc.

The observation of joint committee is that the commercial activities are

operational around the proposed site and the all No Objection Certificate and Licence

has been issued to proposed petrol pump before issuance of guidelines by Central

Pollution Control Board, Delhi. The committee in its report has elaborated that .,it is
appropriate to establish the petrol pump to the proposed site in view of Kumbh Mela,'.
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"ln case of siting criteria for petrol pumps new Retail outlets shall not be tocatedwithin a radial distance of 50 meters (from fill point/dispensing units/vent pipewhichever is nearest) from schools, hospitals (10 beds and above) and residentialareas designated as per local laws. ln case of constraints in pioviding 50 metersdistance' the retail outlet shall impiement additionar safety measures as prescribed
by PESo' ln no case the distance between new retail outret from schools, hospitals(10 beds and above) and residential area designated as per local laws shall be lessthan 30 meters. No high tension rine sha, pass over reiair outret,,.
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('''ice Of T'he Executive Brgineer
(t ro.iect) Elec,tricity Project Division
Uttrakhand Power Corporation Ltd.
33/l ll<V, S/S Mayapur,
Haridwar- 249401

Mob. No. 7351824000
E- Mail -epdhdr.upcl l.com
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Ref: M/20 I 9/IN000847/UTK/0000 I 4/ I 505/000 I 4
Io,
I\{s. RICHA GUPTA
W/O. SHARAD KUMARGUPTA'I.qs1f,lK r,,rLLA, . oPP. GURUKUL,
PHARMACY,
st Nc HDW.{R, DIST.HARI DWAR.
Dear Sir/Madam,

Clean drinking \,!'ater.
Free Air.
Clean toilet.
Telephone.
First aid kit with valid nredicines.
n.lequate i llumination.

<(rar-- -J 
4 .

q.,,lVO=, m}re: +.=fuCvf*l ,ftft,€e
i-rtrq{ frfrr"tae qffu-s - 2s. frq{rfi.
=r-fr +,2. t-f,{o-ff -24aoo3 (E-fl\-l.g"s)

$sadBam ffiffi ScrporatFom fuimited
Dehra&n EsvisionaB 0ffiae: ZB, HimbmraEa,
Garhi Gntt Dehradun, uttankhand-24g003
Tel : 0135-275010& 2750110 Ex: 0135-2750ltl

Page: I of 4 Date: 07.06.2019

KANGARI
KANGARI

Ms. MANJU GUPTA
IV/O. RAJEEV KUMAR GUPTA,
PUSHPAK VILLAI OPP. GURUKUL,
PHARMACY,
STNGHDWAR, DIST.HARIDWAR.

t

:

SUb . PTOPOSCd IIIS/HSD B SitC RCtAiI OUtICt DCAICTShiP At LOCAIiON; B/W.SNGHDWAR TO DESHRAKASHAK i iRAHA ON' N H-3 34 / (HARDWAR-LAKSAR RD),oistrict: t-ta'Rl rffiRJ;;":uttarakhand category:opEN
we ret'er to otrr advertisement dated 25'll '20 18 and your applicati6n form No. r545:t6g626793g ior the award of NIS/HSD Retailoutlet dealership at the above location ana ttre rrur.qti*iffi 

"ii"rri.,o at DEHRADUN- onoq.oz.zo-rg

;l:ii:[ ;:::il:irff.ti"iil:ffi}|ili'll;rY,?"r"J,Iose to offer vou a Retail out]ct dearership of rndian oil colooration Ltd at

! Yotr liave oifered a stritable piece of 
'u"o-:9=:rring 

400 Sq. Meter approx., 20 Meter (&ontage) X 20 Meter (depth) atKHASRA No''lli I MIN " village JAGJEETPuR rrarjsrnnl&M; Taluka:HARIDWAR, District:HARIDWAR. owned by)'ou as indicaled by you in the application for tte a*.ropmen* 
"itt" subject ra*rir orii,. you have to make available thi-sland within 2 months from the aaie ortnis letter fairing *rii.iiiir""r"r is liable ro be withdrawn.

' '::Hll:Ji:',il1#il',i:f ;1T:1il;j;x"#,;;:ili;:xl11ffjil. arranged bv you is either registered i,, y,our name

'i' As and rvltt-'n advised by the corporation, the site offered by you *"111 b: dulydeveloped up to the road level by cutting/filling(as applicable)' wirh good earth/murrum, layer-wirt 
"9rpuo.J as-per standard engineering practices. you shal ;rso constructnecessar\ retainlng wall and compourrd 

1"11 gf r s i.i.r. irL* designed ,, p", Iit, conditions as per approvar ofporporillion as comrnitted under clause 12 (e) of affiaurit rro*ittua by you arong with apprication. Kindry note that in caseilHffi ;:ffir'JJ:;fi#1Tf ;i;1", kli:;ffi;;' #;l.roi,a u, p.. ,[" u;uilT orthe co,po.ution, ir,i, r-"n,, or

4' You will provide at the retail outlet infrastructural. facilities like pe-rmalent Sales Building (Including public ToilevElectricRoorn/ofTice Room/Store/Lube displav.Paved RCC Drt;;;";Jleration/nec"rr;;;;;re 
as per M6RTH Norms,BufferStrip/Approaches I per norms,canoPY 

. 
&. 

. 
R^vI '* 

- 
pr.. corporation requirements,yard Lighting,waterconnection/Borewell'cornpressor with Electronic Air Gauge as nientioned ln tn. n.o"iL ara after obtaining necessary:1"ffi:'#li,lL','::11ffffi::X:f:miL:*i;## 6',, 

"o*o.u,i", 
ita *iiiprovide storage tanks-and pumps

5' In addition' you will also provide the following basic facirities at your cost at the Retuir outret premises:-

a.

b,

c.

d.

f.

h. qi@xFmc bfued W&affiefrtrr$ne ftffi".$a-$ - 4ooost (qrutr)F{eg. Offffi*e.; G-9" ASn yav;u" :juql g EngarE, Bamdlr s' (East) feurrylp, afl-.6A{POSn (Brarira)
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ti' For thc laciiitic's rhai lra)'be prtrvided by the Corporati(ln as af,oresaid, rre will recover fronr you licensc lee as rra,v be clecideclbv the Corporation and applicable to lotr from.time to time. At present. the license fee recoyerable is Rs 233 15,,-KL for.NISand Rs 191.54/- KL tbr HSD inciuding applicable taxes.

7' The corporation will not be held liable for any loss or damage on account of delay that may be caused in prol,iding you thefacilities me,tio.ed above, whatever may be tie cause ortt b?uiru* or deray,

8' You will ertsure all financial and other'*,-lgjT:n,r.for operatingthe retail outret dealership. In case you are unable to arrangefunds required for development of desired infrastructuie and"facilities at the outlet allotted and the working .capital fbroperation of the outlet as mentioned in the Advertisement for the location,this LoI can be withdrawn and you rvil have noclaim/darnages whatsoever against the oil company. ' rvvs"vrr,rrrrJ Lvr !(rrr

9' You sltall n,t induct any partner(s) in case of individual (s) nor make any changes in the constitution of the partners as existingat the tirne of application without approvf. of the company, 
"-*p, 

your spouse as per terms and conditions of Indian oilcorporation Ltd., and shall give an undertaking to ttris eiltl 
Jvgr Jpvu)v ar p'r

l0' It will always be a basic condition for the award of MS I HSD retail outleidealership that you shall be paying aftentiontowards day to day working of the dealership by p..rooutty rn*uging the affairs oi tt 
" 

Lut"rrhip you will give us a writtenundertaking to this efrect and shall not assign or part with the same to any other person (s).

You will not be eligible for taking up any employment. Ifyou are already_employed you will have to resign from the employmentand produce the lefter of acceptanie oitttignution by tli. ;pl;"; ueforeitre issuance oiiener of Appointment by Indian oir

I I' You will deposit with us a DemandDraft for 450000.00 drawn on any scheduled bank in favour of Indian oil co-rporation Ltd.payable at DEHRADITN towards Securig D6posit (.ft;;;;oiniriur Securiry Deposit amount) at the time of issuance .r.appointment retter after compriance of ail the requirements of LoI.

Kincill nole that the Securiw-dtpo'it *itt not carry any interest and is.refundable at the time of expiry of agreement between
'vou and the corporation' However, if such exp;ry-or ,g.;;;; is consequent to proven adurteration/marp;.rctice ar the
,T?r'.t^n''' 

this amount rvill be forfeited. Moreover, this cirporation reserves its right to adjust this amor-rnt towards any drres

l2 You will also rernit Rs l5'0 Lakhs towards Non-refundable Fixed fee by way of a Demand Draft fbr Rs fu 15.0 Lakhs drawnon any scheduled ba,k in favour of Indian oil corpo.utio..ita. fuyuute at opHneouN witr,i, l5 days of receipt of Noc.
13' You will be notified by the comoration, in writing, after the fabilities mentioned above are made available and are ready foroommissioning the dealership' Immediately on receipt of the above notice from the corporation, you shall obtain each and

;Jffi.lffJtJ[:i,Xy#;ffff.:: ,"'rieatership'a'i"r-u'-'"q"i.ea una"i a,y 
-c'#; 

State bovt. / Municipar or rocar

l4' If wd find that the progress made by you towards the above is not to our'satisfaction, this offer is liable to be withdrawn.

'' I;ffi;1?l$J.Trffi:H,ffjrto tulfill the conditions with regard ro inducting Spouse as co-owner in rhe dearership before

\
4,
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Remarks:

Please acknowledge receipt of this letter,

Thanking you,

Page: 3 ol' { :li,a te: I)7,06.?01 9

t 6 I h is lcttt'r' of itrtertt ri ill stand automatically ir ithdrari,n and carrceiled on dre happening rrf an_r olthe fullor.r ing events:-

a' I't case you or any of your family members (as defined under disqualification criteria of dealerselection guirtelines)receive anytime or have received a letter of inient for any other "A-" site Ro dealership or LpG distributorship from ourcompany or any other oil marketing 
lolPuny .either in your individ,,ut .upu.ity or in partnership with any 0therindividual(s)'In case you or any of your famiiy memb.. g"r, inducted as partner or proprietor.in ,,A,, site Ro dealership orLFC distributorship of our company or any other oil maiketing conlpany. 

uprrs'ur'rrt rt )rlt ,.L' I

b' lf it is found that you have suppressed-and / or misrepresented any material facts in your application,c' I:r case you are found to be convicted for any 
"rildi/;;;nomic olrence involving moral turpitude.d' In the event of death if you are un inaiuiauffi;;;. " 

wvvrrvrrrr! urr'rtr"s Invotvlnf

I 7' In case you are not able to provide the land / develop facilities within the specified time or fail to fulfill the terms & conditionsof Lol' then Lol can be withdrawn. In such situations tnitiaL iecurity Depc,sit gs;r;;ld be forfeited.

The Lol would also be withdrawn and selection tanc-elled, if you are unable to submit the Non-refundable fixed fee within thestipulatedtime'[nsuchsituationsInitialsecurityoepLi;i",)wouIdbeforfeited.

18' You will not sell/lease/mortgage the said Ia1! to l:/ t{d pury,without the permission of Indian oil corporation Ltd. inwriting' so long as the Dealetthip Agr..ment is valid ana rniian"oit corporation Ltd.'s facilities continue at the site.
I9' In case of temrination of / resignation fromJhe dealership, within 3 months of disassociation from Indian oil corpor4tion Ltd..you will execute a lease o' *iil tuu i*t.'irr" tund togettr, *iiir-r*"*rs thereon to the company if the company so desires,fbr a period not exceeding 30 years at no.mul y"a.ty ientat tr*.ruaing Municipal raxes) which shall not be more than 10 % ofthe then prevailing rnarkei value of the land and the structures standing thereon.

20 Th is lefter is rnerelv a lelter of intent and is not to be construed as a 'firm offer, of dealership to you. The dealership ivill beallotteci to you c'n 
'rour complying with the terms and conditions spelt out herein above by issuance of appointment Ietter alongrvith signing of oirr stanciard dearership agreement between you and us.

2l Note:}'ouhale one tirne option to offeralternatelarld meeting allspecificationsintheaclvertised locatjoilstretchrvithirr
i/:r#,J;,:I #:::jr,,ffivided vou have not availed such-opportuniry or providing alternare rand after FVC (Fierc

Shou ld )'ou requ ire any further details / guideliner, please get in touch with our office at the address mentioned belo,"v:

IOC Dehradur: Divisional Office
25, Nirnbuwala, Garhi Cann,
Dehradun

Youn faithfully

For Indian Oil Corporation Ltd.

; (,-?t
Manoj KumarJayant 7- 6.t1

Chief Divisional Retail Sales Manager



Indian.pil
A lVaharatna

Cornpany'
qldBT CCir{
lr,{arketing Division

sfuq etrqu aiqfft-tr; fd-ffits
a-flrg fsfrrn-{-d offus - ,u. prqa-ror."
.r.* *,e. twrq'r -24aoos fs=f,-$e"s)
$c?diam Oi8 SonpCIratfioe? il$mEted
0ehradun 0Msional Ofrice pS, Nirrrbmrvaga,
Garhi Canfr, Dehradun, Uttankhand-24g003
Tel :0135-275010s, zzfitto Fax-: 0t35-2750111

Ref: DDN DO/NRO/156
DTD:-10.0t.2019

Io

The District Mogistroie,
Horidwor,
Uttorokhond..

Sir

_ -i-- .-.. -- .

l::"?,t;,,i"sed 
to gevelop o New peJroreum-cros ci&,Reroir o,urier'or rhe subjecr

Ihe lrsiollotion of new Petrol/Diesei Retoil o,.rttet ot the su-bjecf locotiori willgreoily helprite' pu::riic by proviclir'1g- fuels closer to thern. En.rot*JpLose find the 06 (sixJ copies of:he loyoul drowing fcrthe some.

Yg,,r q1e_r.equested te issue ,,No 
ebjec-tion Cerlifiqqle,j in_fovour of M/s. lndion Oilcorpororron. r.rd. (MD) ro enobr6 u; tt,oevel;r; il;;;a ftiilAtrlt,'y," Noc rnoykindly be-forwo.ded to this ofiice otong *i'tn-ir^[ il-pi"s of rsyout drowings dury signed

' lh eose'of ony clorificotion shri. Kuldeep,Krmlr,'l"tgr1Rs) goriow.or sA on 941226g44g/Lol Hotder smt' Richo Gupto & sm]. Monju'Crproln iqzoilti oi unoersigned on9412045W8 moy kindty be contocted.

Thonking You, '|

Forlrndi.,n oir corpor#Jf Jri:il;yt

{
Divisionol

q*q-6 o-rqko : ffi-_g. €rGft
Reg, Of$tee.: (3-..9r A0" V;-.var,.Tulor

€O. gq-€ - 4ooo51 (qrr'6)
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IN THE COURT OF UTTARAKHAND AT NAINITAL

Writ Petition (PILI No. 141 of 2O2O

Pradeep Kumar ...petitioner

Vs.

State of Uttarakhand and others ...Respondents

Petitioner's counsel is absent.

Coram: Hontble Ravi Malimath. A.C.J.
Hon'ble Ramesh Chandra Khulbe, J.

Ravi Malimath. A.C.J. lOrall
Petitioner's counsel is absent. He was also

absent on the previous date on 14.08.2O2O. It is apparent

that he is not interested to prosecute this matter.

Hence, the Writ Petition is dismissed

All pending applications also stand rejected.

2

3

(Ramesh Chandra Khulbe, J.)
09.to.2020

{Ravi Malimathl
A.C.J.

09.ro.2020
R.P

O9tr October. 2O2O
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